
 

SHRI MURASOLI MARAN: Please fix 
the time according to the convenience of the 
Prime Minister. 

THE DEPUTY CHAIRMAN: Mr. Prime 
Minister, when is it convenient for you? 

SHRI CHANDRA SHEKHAR: Any time 
after 2. 30 p. m. 

SHRI   PARVATHANENI       UPENDRA: 
He has given us 2. 30. Let   it start at 8'0 
Clock? 3' O'clock? 

THE DEPUTY CHAIRMAN: 3' Oclock? 
SHRI CHANDRA SHEKHAR: All right. I 

cannot postpone this luncheon meeting. 

THE  DEPUTY     CHAIRMAN-       tin. 
terrwotions) 

 
Let us do if at 4 O'clock to be on the safe side. 

SOME HON.  MEMBERS: 
3 O'clock. 

THE DEPUTY CHAIRMAN: All right, 3 
O'clock. Thank you. Now, Mr. Ajit P. K. 
Jogi. 

SHRI A. G. KULKARNI (Maharashtra): 
Madam... 

THE DEPUTY CHAIRMAN; We are 
taking up the Bill. Just now the Bill is before 
me. 

SHRl JAGESH DESAI: Madam, you have 
permitted me. 

THE DEPUTY CHAIRMAN: I cannot 
prmit anybody. Just now we are discussing 
the Bill. Yes. Mr. Ajit P. K. Jogi. 

SHRI JAGESH DESAI; After the Bill, 
you allow me, Madam. 

THE DEPUTY CHAIRMAN: After the 
Bill, I will allow anything, but not now. 

SHRI A. G. KULKARNI: Madam, what 
about me? 

THE DEPUTY CHAIRMAN: What is 
your point? 

DR. RATNAKAR PANDEY: What about    
Special Mentions? 

THE DEPUTY CHAIRMAN; Not now. 

SHRI A. G. KULKARNI: Madam, all 
along, I am trying to catch your eye to bring 
to your notice today's behaviour in the 
House... 

THE DEPUTY CHAIRMAN: Kulkarniji, 
we are not discussing it. 

SHRl A. G. KULKARNI:... and lowering 
the dignity of the House. I have not seen 
during the last 23 years such type of 
behaviour. 

THE DEPUTY CHAIRMAN: I have 
seen many things in the House. Please 
sitdown.   

SHRI A. G. KULKARNI: You may have 
seen. But I have not seen. Madam, I register 
my protest against this behaviour. 

THE DEPUTY CHAIRMAN: All right. 
Your protest is registered. Yes, Mr. Jogi. 

1.  STATUTORY RESOLUTION 
SEEKING DISAPPROVAL OF THE 

RESERVE BANK OF INDIA 
(AMENDMENT) ORDINANCE, 

1990; 

2.  THE RESERVE BANK OF INDIA 
(AMENDMENT)     BILL, 1990— 

 

31     Statutory Resolution    [RAJYASABHA]    of the RJB. I. (Amdt. )        32 
seeking disapproval Ordinance, 1990— 

withdrawn 



33 Statutory Resolution       [ ] 1  JAN. 1991 ]      erf the R. B. I, (Amdt. )     34 
seeking disapproval Ordinance, 1990— 

withdrawn 

 

SHRI ASHIS SEN (West Bengal): Madam 
Deputy Chairman, the Statement of Objects and 
Reasons indicates that gold stock has got to be 
revalued according to the international price. I am 
not in a position to understand para 4 of the 
Statement of Objects and Reasons that in view of 
the Gulf region crisis, it has become necessary for 
us to revalue the gold stock in order to have an 
impact on the foreign exchange reserve position. I 
would like to have some clarification as to what it 
has got to do with the foreign exchange 
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[Shri Asish Sen] reserves you have got. 

I can understand that the valuation of the 
gold stock that we'have got in the Reserve 
Bank today is very much lower than the 
international/domestic price; but if-we are! 
going to upgrade from time 

. to time the value of gold that we have in 
stock, have you to come every time with a 
Bill to level it up with the international 
price, because the international price also 
fluctuates? If you have to revalue the gold 
stock held by the Reserve Bank of India 

every time there is a fluctuation in the 
international price because of j some crisis in 
the Gulf, some war, etc., you will have to 
come' to the House every now and then and 
say that the situation requires a revaluation of 
the gold stock that we have got. 

There must be some specific and definite 
position by which you would be able to 
know, the people would be able to know, 
the actual value of the gold stock we. have 
in our country. That is why I feel that some 
clarification is necessary in regard to the 
manner in which the stock is to be valued 
from time to time. It is some sort of ad 
hocism which is being resorted to now. Ad 
hocism in such a matter, in this type of 
thing, perhaps, will not be beneficial to the 
country, will not be beneficial to the 
economy of the country. Therefore, T 
would request the hon. Minister that this 
type of ad hocism should be ended. When 
we have been able to continue with the 
present arrangement in regard to the 
valuation of gold, for decades, in spite of 
the many vicissitudes which had taken 
place during this period, there is no 
necessity for having a valuation of this 
kind. A couple of years back, the Reserve 
Bank of India unloaded the gold stock it 
had. If it had not been done, this necessity 
would not have arisen. That is why I say 
that this! type of ad hocism must be ended 
and a clear-cut position should be indicated 
In. the  Reserve  Bank  of 

India Act in the matter of valuation of the 
stock of gold it has. 

THE DEPUTY -CHAIRMAN: I have no 
other names with pie. Before I call on the hon. 
Minister to speak, I shall put the Resolution 
moved by Shri Ahluwalia to vote. 

THE DEPUTY CHAIRMAN: I am sorry. 
Because there was such a chaos, I am 
confused, for the first time. Now, hon. 
Minister to reply. 

SHRI DIGVIJAY SINGH: Madam, hon. 
Member, Shri Ahluwalia, is aware that our 
foreign exchange reserves consist not only of 
currency reserves but also special drawing 
rights and gold held by the Reserve Bank of 
India. While the valuation of the SDRs and 
currency reserves are governed by established 
financial procedure and changed from time to 
time, section 33(4) of the Reserve Bank of 
India Act, 1934, had originally provided for a 
fixed value for the gold held by the RBI at a 
rate of 0. 0118489 gms., of fined gold per 
rupee. This means valuation of 10 gms. of gold 
at Rs. 84. 396. The result of such a rigid 
position. was that the gold held by . the RBI 
was of late valued at l[26th of the international 
market price giving unrealistically low figure 
of the value of the reserves held by the RBI. 
This is particularly disadvantageous to India 
while making inter-country comparison.. 

Considering the outdated nature of the fixed 
valuation procedure of gold and the urgent 
need to make a realistic expression of the value 
of the gold held by the RBI, it was decided to 
change, the 'valuation procedure. The 
procedure now contemplated would enable the 
RBI to change the valuation from time to time 
reflecting broadly the changes in international 
price and never exceeding it. This procedure 
would enable not •only a realistic valuation but 
an •appropriate • comparison with many 
countries. 
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SHRI AJIT P. K. JOGI: But your reserves 

would go down. 

SHRI DIGVIJAY SINGH: It will not go 
down. 

Hon. Members may like to note that the 
amendment contemplates enabling provisions 
to allow. flexibility for periodic revaluation. 
It places the prevailing international price as 
the ceiling and thus gives no scope for 
arbitrary valuation. It Will be in a position to 
capture the effect of changing international 
price of gold. 

As a result of the proposed amendment, the 
value of goid held by us will be comparable 
with other countries, such as Thailand, Brazil, 
which value their gold at a little over 100 per 
cent of the international price, of Pakistan and 
Ghana which value at a little over 90 per cent, 
and Argentina and Peru which value at a little 
over 80 per cent. 

Madam, in view of what I have said, I 
would request Shri Ahluwalia to withdraw his 
Resolution and let this Bill be passed. 

In regard to the point made by Shri Ajit 
Jogi, about the- gold held by the RBI, I would 
like to point out to him that it will not be 
reduced because of this amendment. It will be 
maintained. I assure you. 

SHRI AJIT P. K. JOGI: If you go 
by the prices, if the prices go up, the reserves 
would come down. How do you reconcile 
this? 

SHRI DIGVIJAY SINGH: It will not go 
down. The amendment has no relationship 
with the1 quantity held or to be held. It relates 
to value only and it will not go down. 

SHRI ASHIS SEN: Madam, ' by 
comparing our Indian economy with the 
economy of Argentina and Pakistan we are 
gradually reducing ourselves to a very lower 
position. The other point is that it is artificial. 
We are showing that our gold and asset 

position is in a better position. We are trying 
to appear to the world like that but that is not 
the real position, it is the artificial position. 
So, I have a strong objection to the manner in 
which it is being done. 

[The    Vice-Chairman, Dr. Nagen Saikia, 
in the Chair. ] 

SHRI ASHIS SEN: When you make a 

statement in the House, that means it is a 
statement for the whole coua- 
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[Shri Asish Sen] 

try, for the whole  world. Whether you like it or 
not, it means that. 

SHRI  DIGVIJAY  SINGH: I      am just 
mentioning all these things. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): He is not alleging anything. 

SHRI SHANKAR DAYAL SINGH: We have 
already discussed a number of times about this. 

THE VICE-CHAIRMAN: He has used it only 
metaphorically and you should not take it in a 
serious way. Mr. Ahluwalia, I would request you to 
avoid such expressions. It is my request only. 
Please carry on, and conclude as soon as you can. 

SHRI S. 8. AHLUWALIA: That is my right, Sir. 

THE        VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): Exactly. I said it is my request. 
I request you to please conclude. 

SHRI S. S. AHLUWALIA; Nobody wants to 
discuss it but I want to discuss it. If you pressurize 
me, I will withdraw. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): There are so many other things. 

SHRI S. S. AHLUWALIA: I understand, but it 
is a very valid point. The Government should 
come out with a statement. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): You please make your points as soon as 
possible. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Now I shall put the Resolution 
moved by Shri S. S. Ahluwalia to vote. 
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THE        VICE-CHAIRMAN        (DR. 
NAGEN SAIKIA); The  question is: 

"That Clause 2 stand part of the Bill. " 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill. 

Clause 1, the enacting Formula and the Title 
were added to the Bill. 

SHRI DIGVIJAY SINGH: Sir, I move: 

"That the Bill be passed. " 
The motion was adopted. 

MESSAGES FROM THE LOK SABHA 

I. The Appropriation Bill, 1991. 

II. The Jammu and Kashmir     Ap- 
propriation Bill, 1991. 

in. The Salary and Allowances of Leaders 
of Opposition in Parliament (Amendment) 
Bill, 1991.  

IV. The Jammu and Kashmir Criminal Law 
Amendment (Amending) Bill, 1991. 

SECRETARY-GENERAL; Sir, / I have 
to report to the House the following 
messages received from the Lok Sabha, 
signed by the Secretary. General of the Lok   
Sabha: — 

 

"In accordance with the provisions, of rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose the t Appropriation Bill, 1991, as-
passed by Lok Sabha at its sitting held on the 
10th January, 1991. 

2. The Speaker has  certified that this Bill, is a 
Money Bill within the. meaning of article 110 
ofthe Constitution of India. " 

The Resolution was, by leave, withdrawn. 

THE ' VICE-CHAIRMAN (DR. NAGEN 
SAIKIA); i shall now put the Motion moved by 
the Finance Minister to vote.  

The question is; 

"That the Sill further to amend the Reserve 
Bank of India Act, 1934, as passed, by the 
Lok Sabha, be taken into consideration. " 

The motion was adopted. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): We shall now take up clause-by-
clause consideration of the BiU. 

In Clause 2, there is an amendment by Shri 
Ajit P. K. Jogi. Mr. Jogi, are you moving your 
amendment? 


